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Director General
Sports Authority of India.

Q_R_D__E R (Oral )
^r dustice P cv.

— Shyamsundar

• • • Respondent

After arguing the matter for qo .•
ror sometime, the

learned counsel Fm- +-uounsei for the applicant says thar h
="iys cnat he wants

to withdraw the arM-,i *"e applxcation so that he c-n
lie Oun make

another appUcation with Dron»
P oper averments. The

application is
•  dismissed as withdrawn

giving liberty tot he t. i •he applicant to file a fresh
application with proper averoents.

(K. Muthukumar)
Meraber(A) R- Shyamsundar)
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f.CEHTRAl AD«WSTRATIVE^trIBU«L
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O.A.No.565 of 1996

Dated New Delhi thi <; 1 si-v-. ^
'  l8th day of March,1996.

b'e'mT
Arun Kumar 4" !
;J-253, Sarojini Naear ■
NEW DELHI-110 023.

R-- . j • • • Applicant |4y Advocate: Shri Avik Datta
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